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I 3TN dafua viafedl @ v R Frafafeas wae oo Gii) wwLf. 469( ), feta 24-6-1982
wfafiea walt A, safq — (iv) T 325( ), feiw 12-4-1983
% . I gt gfusR (v) =i 482(&H), Rl 13-6-1983
(1) 2) | ) (vi) WL 494(37), T 16-6-1983
4 (%) T st S —— (vii) mHLR 345(31),% 29-3-1985
Coved e o) 2 of frel (viii) wELFL 860(31), Al 8-11-1985
(&) 39 qEE s - (ix) WL 857(3), i 13-10-1987
(9rerré wratera, wawE) (x) wFfr 84(), i 11-2-1988
() " waTaE T s - (xi) WFf 1155(30), feaip 21-11-1988
(TR wrate, waw) A (xii) wwLfL 622(e0), i 27-7-1990
(0) adiew _agi. . (i) WAL 653(aN), et 20-7-1990
(R Friera, rTe) (xiv) QL@ 100(31), fEi® 4-3-1991
(&) v Afusr 4 _ THTg T (xv) s 275(3), & 20-3-1991
(TraE Frafer, TAR) # ust foa (xvi) WFLFL 586(31), BTiF 21-6-1991
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(xvii) L. 111(37), i 22-1-1992
(xviii) FLF. 684(37), feish 15-6-1992
(xix) ®FLF. 721(3), aiw 7-8-1992
(xx) WHLFL 477(37), R 16-6-1993
(od) wHLF. 485(3), RAiw 1-7-1993
(xdi) WL 503(X), T 10-7-1993
(xdii) TLFLFA. 833(31), RKAT®H 2-12-1994
(adv) | 592(3), i 7-8-1995
(aev) LR 491(=0), feten 28-8-1997
(ovi) TLFLFL 605(3), i 5-10-1998
(oovii) FHLE. 516(31), eieh 8-7-1999
(owvili) wLHLFRL 827(3), Rl 29-12-1999
Goix) wFLF. 34(31), KAl 12-1-2000
o) THLFL 473(31), FeAi® 22-5-2000
(ood) |LHLER. 485(3), i 23-5-2000
Goxii) WLHLF. 529(31), R 8-6-2000
(ocxiii) TLHLEL 584(31), fiw 4-7-2000
(ocdv) TALFL 632(3), Tl 25-7-2000
(oocv) WL 482(30), AT 26-6-2001
(oovi) WLELFL 527(37), R 9-7-2001
(ooovil) TLFLRL 576(3), i 27-7-2001
(Cooovii) ®LFLEL 817(3), fis 29-10-2001
(Goxxix) WLFLFL 879(31), feiw 4-12-2001
(x1) mF . 417(3), i 29-5-2002
(xii) s 674(3), Reaiw 27-10-2006
(xlii) TFLF 526(31), i 2-8-2007
MINISTRY OF EXTERNAL AFFAIRS
NmMCAmN
New Delhi, the 22nd January, 2008

2. In Schedule I to the Passport Rules, 1980, for
Serial No. 4 and entries relating thereto, the following serial
number and entries shall be substituted, namely :—

S.No. Passport Autharities Jurisdiction
() @ (3)
4. (a) Passport Officer  All Districts
(Passport Office, Bhopal) of the State
of Madhya
Pradesh
(b) Deputy Passport Officer -do-
(Passport Office, Bhopal)
(c) Assistant Passport Officer -do-
(Passport Office, Bhopal)
(d) Superintendent -do-~
(Passport Office, Bhopal)
(e) Passport Officer All Districts
(Passport Office, Raipur) of the State
of Chhattis-
garh
(f) Assistant Passport Officer -do-
(Passport Office, Raipur)
(g) Superintendent -do-

(Passport Office, Raipur)

[F.No. V/IV/551/27/2007]
R. SWAMINATHAN, Jt. Secy. (CPV)

Note :— The principal rules were published in the Gazette
of India vide number G.S.R. 691(E), dated the
11th December, 1980 and subsequently amended
vide . —

@ G.S.R.50(E), dated 7-2-1981

(i) G.S.R.494(E),dated 10-6-1981
@iii) G.S.R 469(E), dated 24-6-1982
(iv) G.S.R.325(E),dated 12-4-1983

(v) G.S.R.482(E), dated 13-6-1983
(vi) G.S.R.494(E), dated 16-6-1983
(vii) G.S.R.345(E), dated29-3-1985
(viii) G.S.R.860(E), dated 8-11-1985

() G.S.R.857(E),dated 13-10-1987

G.S.R. 43(E).—In exercise of the powers conferred
by Section 24 of the Passports Act, 1967 (15 of 1967) the
Central Government hereby makes the following rules
further to amend the Passport Rules, 1980, namely :—

I. (1) These rules may be called the Passport
(Amendment) Rules, 2007.

(2) They shall come into force on the date of
their publication in the Official Gazette.

®) G.S.R.84(E), dated 11-2-1988
() G.S.R.1155(E), dated21-11-1988
(i) G.S.R.622(E), dated 27-7-1990

(dil) G.S.R.653(E), dated 20-7-1990
(v) G.S.R. 100(E), dated 4-3-1991
() G.S.R.275(E), dated20-3-1991
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(xvi) G.S.R.586(E), dated21-6-1991 (aix) G.S.R.34(E), dated 12-1-2000

(cx) G.S.R.473(E), dated 22-5-2000

(xvii) G.S.R.111(E), dated22-1-1992
(xviil) G.S.R.684(E), dated 15-6-1992 (ood) G.S. R.485(E), dated 23-5-2000
() G.S.R.T21(E), dated 7-8-1992 (ood)) G.S.R. 529(E), dated 8-6-2000
9 G.S.R 47I(E), dated 16-6-1993 (oail) G. . R. S84(E), dated 4-7-2000
() G.S.R. 485(E), dated 1-7-1993 (:m; g : : :z((?’ j:‘:: 222222‘:

wxv) G.S. , dat -
¢od) G.S.R. S03(E), dated 10-7-1993 : )
i (oocv) G. S.R. 527(E), dated 9-7-2001
(odil) G.S.R.833(E), dated 2-12-1994 ool G. SR ST6(E), drked 27:7:2001

(oowvil)) G. S.R- 817(E), dated 29-10-2001
@oodx) G. S. R. 879(E), dated 4-12-2001
&) G.S.R.417(E), dated 29-5-2002
(d) G.S.R.674(E), dated 27-10-2006
(i) G.S.R:526(E), dated 2-8-2007

(dv) G.S.R.592(E), dated 7-8-1995
(o) G.S.R.491 (E), dated 28-8-1997
(Vi) G.S.R.605(E), dated 5-10-1998
(ovil) G. S.R.S16(E), dated 8-7-1999
(owvill) G. S, R. 827(E), dated 29-12-1999
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